Item No.13

Amitesh Tiwari vs Chandra Shekhar ;
ot

CC No. 780972019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be recorded.
07.09.2020

Present: Learned APP for the State through V/C
Shri Pramod Pandey, learned counsel for the complainant through V/C

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

It is stated by the learned counsel for the complainant that he has not received the
copy of the status report filed by the 10.
Heard.

Let the same be supplied to the learned counsel today itself through email-
WhatsAPP number.,

Put up on 22.10.2020 for consideration on the application filed under section
156(3) Cr.P.C.

(BABITA PUNIYA)



ltem No. 23

FIR No. 423/2020
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for the accused and 10 (accused is stated to be in J/C)

Court is convened through V/C (CISCO WEBEX) from residence office

File perused.

Neither the 10 has joined the proceedings nor accused is produced from J/C.

Jail Superintendent is directed to produce the accused on next date of hearing. 10

to also join the proceedings failing which adverse order shall be passed against
him.

Put up on 21.09.2020 for further proceedings.

(BABITA PUNIYA)
MM- 06 West District

THC, Dglhyi/Qf%9.2020
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ltem No. 25

FIR No. 772017
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26)DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Leamed APP for the State
None for the accused and 10

Court is convened through V/C (CISCO WEBEX) from residence office
Process could not be issued due to lock-down.

Put up on 14.01.2021 for purpose fixed.



Item No, 24
State va, Manish Gupta ete
FIR No. 729/2015
P'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded.

07.09.2020

Present: Learned APP for the State
None for the accused persons

Court is convened through V/C (CISCO WEBEX) from residence office

File perused. Perusal of the file reveals that accused Deepak is on bail in this case
(bail bond accepted on 19.02.2020). In view of the same, put on date already fixed
e 17.12.2020.

{BAB]'I'A UNIYA}
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Item No. 50

Manish Kumar Singh vs. Surender Kumar Dang

CT No. 1188/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Shri Madan Lal Sharma, learned counsel for the complainant

Court is convened through V/C (CISCO WEBEX ) from residence office.

Matter is at the stage of arguments on the point of summoning. However, learned
counsel has requested for physical hearing.

Heard. Allowed.

At request, put up on 14.01.2021 for arguments on the point of summoning/further
proceedings.




ltem No. 49

Lintrace Report

FIR No. 97042015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C

None tor the complainant

Court is convened through V/C (CISCO WEREX) from resid

Process could not be issued due to lock down.

Put up on 14.01.202 | for purpose fixed.

(BABITA PUNIYA)
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Item No. 47

State vs. Sarvesh Sharma

FIR No, 9872011
PS: Miundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases Wherein evidence is to be recorded.

07.09.2020
Present: Learned APP for the State through V/C

None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office

File perused. Perusal of the file reveals that matter is at the stage of recording the
statement of accused, however, none has joined the proceedings on behalf of the
accused. Therefore, let court notice be issued to the accused as well as 1o his
counsel for next date of hearing and be served through the SHO concerned.

Put up on 19.10.2020 for SA.




ltem No. | |
State vs. Harpreet Singh @ Gurjeet Singh

FIR No. 0035243/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
Videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down.

Put up on 14.01.2021 for purpose fixed.

(BABITA PUNIYA
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Item No. 18
Sunita vs. Pawan

CT No. 2449/2020
PS: Mundka

Earlier all the matters were adjourned en-blo¢ pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no, 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Shri C. Pranesh, learned counsel for the complainant through V/C

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Learned counsel for the complainant has requested for physical hearing.

Heard. Allowed. ,-.

At request, put up on 18.11.2020 for consideration. 't '
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Item No. 46
State vs. Bhupender Singh

FIR No. 532/2013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

07.09.2020

Present: Learned APP for the State through V/C
Accused and his counsel through V/C

Court is convened through V/C (CISCO WEBEX) from residence office

File perused. Perusal of the file reveals that matter is at the stage of recording the
statement of accused, therefore, put up on 14.09.2020 for SA at 02:30 p.m.

(BABITA PUNLYA)
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[tem No. 12
Untrace Report

FIR No. 018172019
PS: Mundka

Farlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020
Present: Learned APP for the State through V/C
None for the complainant and 10

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down.

Put up on 14.01.2021 for purpose fixed.




T

Item No.14
State vs, Sohan Lal @ Titu

FIR No. 427/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Leamned APP for the State through V/C
None for accused and 10

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down. |

"

Put up on 14.01.2021 for purpose fixed. { 74

S

(BABIPAPUNIYA)
MM-06, Wést District

THC, Dethif07.09.2020



Item No.17
State vs, Rahul

FIR No. 283/2019
PS: Mundka

Earlier all the matters were adjournced en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated MLOT.2020, District Courts
have been directed to take up all the cases listed before them through
videoconlerencing except the cases wherein evidence is {0 be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down.

Put up on 14,01.2021 for purpose fixed.

(B INIYA)
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[tem No.3
Untrace Report
FIR No. 2/2012
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020
Present: Learned APP for the State through V/C

None for the victim

COURT IS CONVENED THROUGH V/C FROM RESIDENCE QFFICE,

File perused.
Process could not be issued due to lock-down.

Put up on 14.01.2021 for purpose fixed.

MM 06, West Distriet
THC, Delf07.09.2020'
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Item No.7
State vs. Sumitra

FIR No. 37172017
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for 10

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down.
Let 10 be summoned for next date of hearing.

Put up on 21.09.2020 through V/C for further proceedings.

(BABITARUNIYA) .
MM-06, West Distriet-
THC, Delhi/07,09.20207



Item No.8

State vs. Kanwar Singh (@ Dhola etc
FIR No. 0311/2018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused persons

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICL,

File perused.

Put up on 14.01.2021 for arguments on the point of charge.




Item No. 2

State vs. Dharmender

FIR No. 38/2017
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

File perused.

Process could not be issued due to loc-down. Let process be issued in terms of
previous order for next date of hearing.

Put up on 14.01.2021for recording the statement of the process server/further
proceedings.




ltem No. 10

State vs. Vanshaj Saxena

FIR No, 424/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
Shri Prashant Sharma, leamed counsel for the accused

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

It is stated by the learned counsel for the accused that he could not check the
charge-sheet due 10 lock-down.

Heard. File perused.

Put up on 14.01.2021 for SOD/arguments on the point of framing the notice.

(BABITA kmﬂ_\jm
MM-06, Wesi District ,
THC, Delhi/07.09.2020




ltern No.5

State vs. Gurbaaz Singh
FIR No. 296/2015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

File perused.

Put up on 14.01,2021 for arguments on the point of charge/further proceedings.
(BABITA PUNIYA)

MM West District
THGE: BEBYUT09.2020



Item No.6

Untrace Report

FIR No. 44872018
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon"ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learmed APP for the State through V/C
None for 10

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

Process could not be issued due to lock-down.
Let 10 and LRs be summoned for next date of hearing.

Put up on 14.01.2021 for further proceedings.




[tem No.4

State vs. Ranjeet Singh @ Billa & Anr
FIR No. 25872018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been dirccted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C

Accused Ranjeet Billa not produced from J/C (on bail in this case)
None for accused Inderjeet

COURT IS CONVENED THROUGH V/C FROM RESIDENCE OFFICE.

File perused.

Concerned Jail Superintended is directed to produce the accused Ranjeer Billa on
the next date of hearing,.

Court notice be also issued to the accused Inderjeet for next date of hearing,

Put on 21.09.20202 for further proceedings.




ltem No. |
State vs, Deepu ere

FIR No. 292/2014
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

07.09.2020

Present: Learned APP for the State through V/C
None for accused persons

COURT IS CONVENED TH ROUGH V/C FROM RESIDENC E OFFICE.
Ll VI FROM RESIDENCE OFFICE.

File perused.

Put up on 14.01.2021 for arguments on the on the point of charge/further
proceedings.
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FIR No. 21/18
PS MUNDKA
New Case No. 3064/18

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
None for accused.

Court is convened through VC (CISCO Webex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 14.01.2021 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
signed ?)\.
BABITA
BABITA roniva
PUNIYA 3% 00
14.01:14
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



:‘S MUNDKA
New Case No. 5071/18

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.
None for accused.
Court is convened through VC (CISCO Webex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 14.01.2021 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

BABITA fo""
PUNIYA B,
(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 192/14
PS Hari Nagar
New Case No. 76067/16

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Accused not produced from JC (on bail in this case).

Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Jail Superintendent concerned is directed to produce the

Digitally
signed by

accused on the said date. BABITA DAbiiA

PUNIYA

PUNIYA Date:

2020.09.07
13:05:55
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 212/18
PS MUNDKA
New Case No. 7150/18

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 14.01.2021 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally

signed by

_ BABITA
BABITA PpuUNIYA

PUNIYA Date:
2020.09.07
12:56:25
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 217/14
PS Hari Nagail

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence 1s to be recorded.

Present : Ld. APP for the State.

Accused not produced from JC.
Court is convened through VC (CISCO Webex) from

residence office.
Process not issued by the Ahimad.
Previous order be complied with afresh for 21.09.2020.

Yigitally
g’ "'l by
BABITA Piam
PUNIYA Date

(Babita Pﬁhiya)
MM-06/W/Delhi
07.09.2020



FIR No. 281/2020
PS MUNDKA

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
Accused not produced from JC.

None for 10.
Court is convened through VC (CISCO Webex) from

residence office.
Process not issued due to lock down.
Previous order be complied with afresh for 21.09.2020.

Mgitally signed
by BABITA

BABITA riNiva
PUNIYA R
(Babita Puhiya)
MM-06/W/Delhi
07.09.2020



FIR No. 301/19
PS MUNDKA
New Case No. 10141/19

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

Accused Igpal in person.

Ld. Counsel for accused Igpal (through VC).

None for accused Virender.

Rest accused persons have already been convicted.

Court is convened through VC (CISCO Webex) from

residence office.

Process against accused Virender not issued due to lock-down.

Let fresh process be issued in terms of order dated 04.03.2020
against him.

Written submissions filed on behalf of accused Igpal. Be taken
on record.

Put up for arguments on the point of charge/notice on

Digitally
P (2l )l!
BABITA puNIYa
- / Date:
PUNIY!\ 2020.09.07
14:28:27
+0530

(Babita Puniya)
MM-06/W/Delhi

07.09.2020



FIR No. 317/20
PS MUNDKA
New Case No. 3393/20

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.
Accused not produced from JC.
Sh. KIN. Sharma, Id. Counsel for accused present in court
(through VC).
Court is convened through VC (CISCO Webex) from
residence office.

Jail  Superintendent concerned is directed to produce the
Dl{]ltd”gv

signed
accused on 21.09.2020. BABITA BABiia

PUNIYA Date:

2020.09.07
14:26:00
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 319/19

PS Hari Nagar
New Case No. 6579/19

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused Tajender.

Accused Ranjeet not produced from JC (on balil in this case).
Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.

Jail Superintendent concerned is directed to produce the

accused Ranjeet through VC on the said date.

Digital]r
signed by
— BABITA
BABITA PUNIYA
PUNIYA Date:
2020.09.07
12:46:40
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 429/16
PS Mundka

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present . Ld. APP for the State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex) from

residence office.
File perused.
List for further proceedings on 14.01.2021. Digitally

signed by
‘ BABITA
BABITA PUNIYA
PUNIYA Date:
2020.09.07
15:46:24
) +.f)53()
(Babita Puniya)
MM-06/W/Delhi

07.09.2020



FIR No. 495/14
PS Mundka

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present . Ld. APP for the State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex) from

residence office.
Put up for arguments on the point of charge on 14.01.2020.

Digitally
signed {w
) BABITA
BABITA puxiya
j Date:

PLNIYA 2020.09.07
15:47:16
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 512/14
PS MUNDKA
New Case No. 66988/16

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE,
therefore, put up the matter for the same on 14.01.2021 in view of the
above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
signed by
HABITA

BAl&l IE\ PUNIYA
PUN IYA 3_.)‘,’;:1... ;

) 09 (
l

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 518/17
PS Hari Nagar
New Case No. 2214/18

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
None for accused.
Court is convened through VC (CISCO Webex) from
residence office.
File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 14.01.2021 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
signed by
BABITA
BABITA puNiva
PUNIYA Date _
2020.09.07
13:02:31

+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 532/13
PS Hari Nagar
New Case No. 61282/16

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

Accused with Ld. Counsel present in court (through VC).

Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of SA, therefore,
put up the matter for the same on 14.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally

signed by

BABITA
BABITA runiva

4 Date:

PUNIYA 560 o0

14.30:39

+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 657/16
PS Harl Nagar
New Case No. 2186/19

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Ld. Counselifor accused through VC.

Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 657/16
PS Hari Nagar
New Case No. 2186/19
07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
Ld. Counsel for accused through VC.
Court is convened through VC (CISCO Webhex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

I)|g|mllfl

mgnad by
BABITA puniva
PUNIYA '!2)1()'5‘(')'.()0‘07

15:52:43
+0530
(Babita Puniya)
MM-06/W/Delhi

07.09.2020



FIR No. 901/15
PS Hari Nagar
New Case No. 64170/16

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
Accused Sagar not produced from JC.
Accused Sandeep is absent.
Court is convened through VC (CISCO Webex) from
residence office.
File perused.

, Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Jail Superintendent concerned is directed to produce the

accused on the said date. BABITA DAiiA”
PUNIYA Date
13:27:46

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 901/15
PS Hari Nagar
New Case No. 64170/16
07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
Accused Sagar not produced from JC.
Accused Sandeep is absent.
Court is convened through VC (CISCO Webex) from
residence office.
File perused.
_ Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 21.09.2020 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Jail  Superintendent concerned is directed to produce the

Digitally

, signed by
accused on the said date. BABITA GABIA
PUNIYA Date

155746
(Babita Puniya)
MM-06/W/Delhi

07.09.2020



FIR No. 1237/15
PS Hari Nagar
New Case No. 70140/16

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Accused Ganesh and Santosh are already absconders.
Naone for accused Arjun.

Court is convened through VC (CISCO Webex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up the matter for the same on 14.01.2021 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

Digntally
siyned by
BABITA
BABITA runiva
- IIYA Date:
PLJNI&A 2020.09.07
13:07:28
+0530

(Babita Puniya)
MM-06/W/Delhi

07.09.2020



C.C. No. 3904/16
PS Hari Nagar
07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

None for accused.

Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PSE,
therefore, put up the matter for the same on 14.01.2021 in view of the
above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally signed
by BABITA

BABITA Fiiia
PUNIYA Llf Jz(: {;Uq].u ,
(Babita Puniya)
MM-06/W/Delhi

07.09.2020



C.C. No. 4786/16
PS Hari Nagar

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None.
Court is convened through VC (CISCO Webex) from

residence office.
This is P/Y. As per report of Ahlmad, file is not traceable.
He is directed to trace the same at the earliest and put up on the

Digitally

. ; signed by
date fixed i.e. on 22.09.2020. BABITA EABIA
PUNIYA Date:

2020.09.08
10:25:34
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



C.C.No. 7727117
PS MUNDKA
07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None.

Court is convened through VC (CISCO Webex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PSE,
therefore, put up the matter for the same on 14.01.2021 in view of the
above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
signed by
BABITA
BABITA »rUNiYa
PUNIYA Date:
2020.09.0
13:04:17
+0530

(Babita Puniya)
MM-06/W/Delhi

07.09.2020



E-FIR No. 008552/17
PS MUNDKA
New Case No. 5048/18

07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
None for accused.
Court is convened through VC (CISCO Webex) from
residence office.

File perused.

Perusal of file reveals that matter is at the stage of PE,
therefore, put up the matter for the same on 14.01.2021 in view of the
above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digltal]?'
signed by
. BABITA
BABITA pruniya
PUNIYA Date:
2020.09.07
12:58:05
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



C.C. No. 13702/18
PS Hari Nagar
07.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic,
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None.

Court is convened through VC (CISCO Webex) from

residence office.

File perused.

Perusal of file reveals that matter is at the stage of PSE,
therefore, put up the matter for the same on 14.01.2021 in view of the
above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
su{nml by
BABITA

BABITA FNivA

P L} N IYA 5)(?,['((’)5. 09.07
if)’-‘?&ti)%

(Babita Puniya)

MM-06/W/Delhi

07.09.2020



E-FIR No. 016696/18

PS Hari Nagar
New Case No. 1351/2020

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi. the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex) from

residence office.
Process could not be issued due to lock down.
Previous order be complied with afresh for 14.01.2021.

I)xg!lnll?'
signed by
. BABITA
BABITA pruniya
PUNIYA Date
2020.09.07
15:41:42
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



C.C. No. 64672/16
PS Hari Nagar

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None.
Court is convened through VC (CISCO Webex) from

residence office.

File perused.
Perusal of file reveals that matter is at the stage of PE,

therefore, put up the matter for the same on 14.01.2021 in view of the

above-mentioned office order issued by the Hon'ble High Court of Delhi.

Digitally
signed by
BABITA

BABITA ruNiya
PUNIYA l_)\)\ET) 09.07

13:36:56
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



FIR No. 301/16
PS Hari Nagar

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is t0 be recorded.

Present : Ld. APP for the State through VC.
Court is convened through VC (CISCO Webex) from

residence office.
This is P/Y. As per report of Ahlmad, file is not traceable.

He is directed to trace the same at the earliest and put up on the

ingitally
signed by

date fixed i.e. on 22.09.2020. BABITA Labia
PUNIYA !,é)f)l&l;).nf),();s
10530
(Babita Puniya)
MM-06/W/Delhi

07.09.2020



FIR No. 670/16

PS Hari Nagar
New Case No. 1753/18

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State.

None for accused persons
Court is convened through VC (CISCO Webex) from

residence office.
Process not issued due to lock-down.
Let previous order be complied with afresh for 14.01.2021.

Dygitally signed
by BABITA

BAB ITA PUNIYA

Date:

PUNIYA 2020.00.08
10:16:37
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



C.C. No. 4786/16
PS Hari Nagar

07.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None.
Court is convened through VC (CISCO Webex) from

residence office.
This is P/Y. As per report of Ahlmad, file is not traceable.

He is directed to trace the same at the earliest and put up on the

gitally
signed by

date fixed i.e. on 22.09.2020. BABITA EABlA
PUNIYA 2300 08

10:25:34
+0530

(Babita Puniya)
MM-06/W/Delhi
07.09.2020



